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Advocate, Shri Vinayak Mithal for the Operational Creditor. Advocate, Shri
R.P.Agarwal along with Jahagir Haidar for the Corporate Debtor Company.

Shri Agarwal seeks time to file reply/objection to the present petition.
Hence, the time is granted. :

The present I & B petition now stands restored, pursuant to a decision
of the Hon’ble Supreme Court dated 19" September, 2017. In the matter, defects
/ objections as pointed out in respect of the petition has been removed. Therefore,
the time for removal of such defect stands regularised and delay occurred is
condoned. Therefore, the present petition can be heard and decided on its merit.

At this stage, the counsel appearing for the Operational Creditor invite
our attention about an interim order dated 9" March, 2017 passed by this Court,
by granting status quo in respect of immovable assets of the company. Since, the
present petition now stand restored. Hence, he prays for revival of such interim
order also.

Having heard the submission of the counsel for both parties, we are of the
view, that the status quo order to be revived, however, with effect from today.

In addition to the above, the Corporate Debtor counsel raise some
objection pointing out that Operational Creditor moves a fresh application along
with some fresh/ additional document to be taken on record, which is seriously

opposed by the Corporate Debtor Company.
Keeping in view of such circumstances, that the Corporate Debtor

Company is at liberty to file formal objection in this respect, the matter would be

heard and decided on its merit.
The matter be listed on 20" December, 20017

€4

Shri H.P, Chaturvedi,
Member (Judicial)
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